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'-_-'--\ Since the issue involved in all the 

\_\ above mentioned three OAs are one and the same, 

we direct that this coasion order will cove-rn 

all the three cases. 

"one appeareG for the applicant when 

called nor hiss the apolicants in person apsear 

to represent their cases. However, Shri D.L:. 

Lishra, learned Standing Counsel for the 

hallways was dresent and with his aid and 

assistance we have 	cruseci the materials 

available on record and also heard him. 

zçplic ants in all the three OA 	have 

nra-7e-d oefore this Tribunal for direction to L 

lsued to Responhents-kailways to regularise 

tseir services asainot the posts of Encuiry-ci- 

Heservation Clerk by puashing the notification 

dated 9.0.1999 issued by the Hespondents  under 

Annexure-2/1. 

The facts of the case are that the 

apolic ants were workine as Commercial Clerk in 

the scale of 13.4000-6000/_ when they were 

directed t. 	work as hne-uiry--cum-oescrvation 

Clerk as a stop gaL 	arranqceent, 	this sost being 

a selection one. Later on the iespondents, by 

issuing circular dated 24.11.1997(nnexute--2) 

called for applications for filling uo vacancies 

of 1 .R.h. in the. scale of 	.4500-7000/- in 

different DlVislons. The apolic ants were also 

called for the written test, out they could 

not comeout successful, 	as a result of which 

they were not called for tOo viva voce test. 
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Iaving regard to tic fec bs an6. 

circnstances as stated above, we are of the 

view that tee apIicants having failed in they 

written test for the post of E.R.O. they do 

not have any subsisting right for oromotion 

and/or to be reqularised in that fost, as 

claimed by them in all the three OAS. In this 

view of the matter, we dispose of all the 

three O.2s beinci bereft of any eerit. iO cost 
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